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REPORT OF THE JOINT COMMITTEE 

I. INTRODUCTION 

I, the Chairman of the Joint Committee on Offices of Profit , 
having been authorised by the Committee to present the Report 
on their behalf, present this Twelfth Report of the Committee. 

2. The Committee held four sittings on the 24th January; 7th 
and 2001 February and i4U. Mareh, 1975. At iheU' sitting held OR 
the 241h January, 1975, the Committee heard the evidence of the 
representatives of the' Ministr.ies of Finance (Department of 
Banking), Industry and Civil SupPlies,. Shipping and Transport, 
Comtneree and Petroleum and Chemica1s on the question 'of delayed 
supply of information in respect of bodies set up more than five 
years ago. Minutes of the sittillp form part of the· Report ad 
are at Appendix. 

3. The Committee considered the composition, character, func. 
tions, ete. of 100* COmmitteesfBoards/Corporations, etc., constituted 
by the Central GovernmenVState Governments and Union Terri ... 
tories and the emolument'S and allowances payable to their members. 

4. Detailed informatiOD regarding the compoRtion, character, 
fUnctions, etc. of the CommitteeslBoards/Corporations. etc. and 
e1110tuments and aDowances payable to their members was furnished 
by the tesprerdive Ministries!Departments of the Central Government 
ahcf state Governments on a request made by' the Lok Sabha Secre-
tariat. 

5. The Committee also considered repr~tations from the 
Ministry of Labour for review of their earlier recommendations 
regarding the Board of Trustees, Coal Mines Provident Fund and 
the Central Board of Trustees, Employees' Provident Fund. 

6. The Committee considered and adopteld the Report on tbe 
14th Much, 1975. 

1. The observations/recommendations of tbe COmmittee in res-
pect ot the matters considered by theD1 are given in tbe succeeding 
paragraphs. 
___________ . _,,~_ ... __ . _____ ". ____ ~ ~_ ....... __ ~ .. j., i 

-Til !.e inclu te 29 Clmmittees(Bo8l\ts, etc. comide~ by * Joiat.~nre at thrir 
sitting teld on the 17'h· Dccesa*r, 1914. "the Minotti of that SlttUl, form ran of 
tne BI!v!nth R~p.)rtofthe Commitllr pl't"fente<i on the 20th Dccnnbtt~ 1914· 
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II. COMMITTEES I BOARDS I CORPORATIONS, ETC . 
CONSTITUTED BY THE CENTRAL AND STATE 

GOVERNMENTS 

£d ;/ Directors of the Gujarat Export COTpOTatwn 

a.The Committee note 'that the non-oftlcial Directors of the 
Gujarat Export Corporation are entitled to Rs. 1001- as sitting fee 
for Board meetings. The Directors coming from out of station are 
also paid highest class of fare plus RI. 35/- per day as halting allow-
ance. Extra remuneration in the form of a fixed sum or otherwise 
may also be paid to Direc.tors for special· work. The payment 
admissible to the non-ofBcial Directors thus exceeds the 'compensa-
tory allowance'. Also, the Board of Directors exercises executive 
and tinancial powers. As such, the Committee feel that the non-
oftlcial Directors of the Corporation ought not to be exempt frolP 
disq ualification. 

/ 

/Boaf'd of Dincton of the Gu.;af'at Minef'al Det1e1oprrwn.t Corponmon 
Ltd. 

9. The Committee note that the non-oflicial Directors of the 
Gujerat Mineral Development Corporation Ltd. are entitled to an 
amount not exceeding Rs. 250/- per meeting of the Board plus TA 
and other expenses which would exceed the 'compensatory allow .. 
ance'. Also, the Board. of Directors exercises executive and flnancial 
powers. As such, the Committee feel that the Directorship of the 
Corporation ought not to be exempt from disqualificatIon. 

~oaTd of Di-rectof'...; of the Gu;a1'at Industrial In~stf1tent Corpora-
tion. 

10. The Committee note that the non-oftlcial DIrectors of the 
Gujarat Industrial Investment Corporation are getting an amout 
not exceeding Rs. 2501. per meeting of the Board plus TA and other 
expenses, which would exceed the 'compensatory allowance', Also. 
the Board of Directors exercises both executive and financial 
powers. As such, the Committee feel that the Directorship of the 
Corporation ought not to be exempt from disqualification. 
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/khar Land Development Bpa.rd, Gujarat 

11. The c.;ommittee Dote that the non-oftlcial members of the 
Khar Land Development Board, Gujarat get Re. 16t- as daily allow-
ance and 4 paise per kilo meter as incidental charges, which is less 
than the 'compensatory allowance'. But the Board exercises financial 
power!. in that it can incur expenditure upto Rs. 25,000/- under 
section 34(1) of the GUjarat Khar Lands Act, 1963. It has also the 
power to regulate fishing rights in any water on any tidal or khar 
land to which the Act applies. The Committee, therefore, feel that 
the membership of the Board ought not to be exempt from disquali-

}fation. 
I Gujarat Cultural PerjormtJ:n£es Certifica.te Board. 

12. The Committee note that the main function of the Gujarat 
Cultural Performances Certificate Board is to scrutinjse scripts for 
grant of certificates. Also, the TAIDA admjssible to the non-ollcial 
members is less than the 'compensatory allowance'. But, in addition 
to TAIDA, the non-official members are entitled to a monthly hono-
rarium of Rs. 1001- per month, which does not fall within the 
ambit of 'compensatory allowance', as defined in Section 2(a) of 
the Parliament (Prevention of Disqualification) Act, 1959. In view 
of the foreging, the Committee feel that the membership of the 
~rrd ought not to be exempt from disqualification. 

Htbrid Seed Production Progra.mme State Level Committee, 
Gu;ara.t 

] 3. The Committee note that the non-official members of the 
Hybrid Seed Production Programme State Level Committee, 
Gujarat, are entitled to DA at the rate of Ra. 161- per day and TA 
by first class in Railways, which is less than the 'compensatory 
allowa.nce'. However, the Committee note that the main function 
of the Committee is to select the Seed Producers recommended by 
the District Level Committees. Thus, the function of the State 
Level Committee somewhat partakes the character of executive 
power. The Committee, therefore, feel that the membership of the 
State. Level Committee ought not to be exempt from disquali-

-:t::~ee jtw admtnistrlltilm of Agricultural Credit JlIelief and 
Guarantee Fu.nd, Gujarat. 

14. The Committee note that the Government resolution under 
which the Committee for administration of Agricultural Credit 
Relief and Guarantee Fund, Gujarat, has been set up does not 
specify the TA/DA to be paid to members. Nor has any non-ofticial 



, 
so far claimed T AIDA, or 'sitting fee. However, the CommIttee 
maiIltama aad adMit!ieters the Agricultural Creiit Relief and 

. Gt~:aatee i\md", - .. sudt. exer... fiDaDeial powers. The 
CommMtee... tMl:efo.N, . .., Ulat Ule memberahip 01. tAis bod:, oupt 
,DOt. tQ. be el6empt 1r-., diaqualifieau.on. 

/ BOard 01 Goven&OFs ot the lfuuan IJ&8tittLte of Manayeme~t, Banga-Jl' lore (If inistry of Education & Social Weljare) 
15. The Committete note that :the DOD..efBcial members of the 

Bowd ot Governors of the Indian Institute of Management, Banga-
lore, are entitled to only TA and DA for attending the meetings of 
the Board at the highest rate permissible to officers of Government 
of India, which is less than the 'compensatory alIowance'. However, 
1:be Board of Gcwemors- exercises executive and financial powers. 
As IDle'" tile Comraittee feel that ·the non-oIicial. menben. of the 

--
.Gd8ftl, wba are appointed b1 the Govemment, ot1Ibt. not to be 
exempt from disquaJifie&tion. 

,Board, oj Direct075 01 Tannery aM Footwear Corporation of India 1 Ltd~ (Mi-istrv 01 huit&.ltrial Developmn.t). 

16. The Committee note tbat there are no non-oftleial DttectGrs 
on the Board of Directors of Tannery and Footwear Corporation ot 
India Ltd. at present. But, under Artieles of Association of the 
Company, the President can appoiDt non-08:lcial Directors on the 
Board. In that case, the non-ofticial Directors would be entitled 
to TA/DA etc. Moreover, the Board of Directors exercises exe-
cutive and financial powers and is In a pcJSitiOft to 'Wield inftuence. 
As such, the Committee feel that the non-ofliciaJ Direetors, i1 
appointed on the 801U'4, ought not to be exempt &om disquaJiftca-
tion. 

'"' O"'<~/J 1'1. The Co~ note that the CbairmaD and Vice-Chairman 
L,.. of the Kamatak& State Temperanee- Board are _titled to an hono-

rarium of Ra. 7501- aad RI. 5001- per month respectively, which 
do not come within the ambit of 'compensatory allowance', as 
defined in Section 2(a) of the Parliament (Prevf!ntion of Disquali-
fication) Act, 1_. 

The other Don-oflicial members are entitled to TA/DA, which is 
less than the 'compensatory allowance'. The CfJlfBtttee also note 
that although the functions of the Board are buteally adYisory tn 
nature. it nas the power to operate on funds aHotted to it by Go .. 
emment. But as the power to operate OIl furldsfer temperance is 
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not likely to enable the members of the Boud to wield muen in-
fluence, the Committee feel that the non-08icial meD'tlllem of the 
Board, other than the Chairman and Vice-Cbairman, OIIIght to be 
exempt from disqualification but the Chairman and Vice-Chairman 
who are getting. a monthly honorarium ought 110t too be exempt 
from disqualification. 

~ ate Managing Committee oj Spe.:;.al Fund JOT RecOJJs,tTUCtion mad 
r ...... ,~Rehabiliiation of E:r-Servicemen, Ka:rn.ataka. 

18. The Committee note that the non-official members of the 
State Managing Committee of Special Fund for Reconstru(:uon and 
Rehabilitation of Ex-Servicemen are entitled to DA of Rs. 15/- at 
8angalore and Rs. 121· at other places and First Class raHway fare 
as TA with incidental charges, which is less than the 'CG. ipensatory 
allowance'., Although the Managing Committee grants finaacial 
assistance to individual ex-servicemen or their associations, its in-
dividual members are not' in a position ~ wield much influence, As 
such, the Committee feel that the non-ofticial Members of the- Com-
mittee ought to be exempt from disqualification.' 

i t Kaf'1Uttaka State ~own Planning BOU,.tl. . 
19. The' CommIttee note that the non-ofticral members' Of the 

Karnataka State Town Planning Board are entitled to first class 
Railway fare with incidentals as TA and Rs. 15/- at Bangalore and 
Rs. 121- at other places as DA, which is less than the 'compensatory 
allowance'. The Committee also note that the Board has nO execu-
tive powers and. acts mainly in an advisory capacity. Although it has 
financial powers to meet i18 establishment cilarges, its individual 
members are not in a position to wield much influence and power of 
patronage.., 

As such, the Committee feel that the non-ofticial members of the 
Board ought to be exempt from disqualification. 

Planning Authorities for (i) B.1ngaZore. (ii) Mysore. (iii) BelgGum. 
\ \.j 'i '. (iv) Shimoga.-Bhadravathi. (v) Hubli-Dhanoar. (vi) Mangalore. 
\ V \ 'tJlii} Danekli and (viii) GulbGt?ge. 

~. The Corrmrlttee note that the ft'On-oftlcial members of the 
Planning Authorities ate not at present ent1tlt!d toTAIDA ete. But 
tfte question of grant of T AIDA to the non-otfteial members is under 
eonstderation of the State G()'\1~rmlie1It. The ComMittee also no'fe 
that the af<>res8id Altthorities ej(~se executive md fkl'aJ'lCial 
pO'W'etS. 
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Aa such, the Committee feel that the membership of the Autho-
rities, sheD· TA/DA is paid to the non-oftlcial members, ought not 
to be exempt from disqualification. 

~mefl,tGl Recruitment Committee (.K4m4taka) 

( ~l. The Committee note that the non-oflicial members of the De-
partmental Recruitment Committee are entitled to first class railway 
fare plus incidental charges as TA and Rs. 15/- and Ra. 12/. at Banga-
lore and other places, Jespeetively, as DA which is less than the 
'compensatory allowance'. The main function of the Committf:e is 
to select candidates for recruitment to certain categories of Govern-
ment posts, and as such, it is in a position to \Yield influence. 

The Committee, therefore, feel that the membership of the Com-
~ttee ought not to be exempt from disqualification. 

"Board of Dif'eCtors of the Mysof'e Power Corporation Ltd. 

22. The Committee note that the payment per day admissible to 
thenon-ofticlal Directors of the Mysore Power Corporation LW. in 
the form of sitting fee is Rs. 150/- for each day of sitting,which ex-
ceeds the 'compensatory allowance'. Besides, the Board exercises 
executive and financial powers. 

As such, the Committee feel that the Directorship of the Corpora-
tion ought not to be exempt from disqualification. 

Board of Emminen fM Boiler A.ttendafttl (KArMt41cG). 

23. The Committee note that the DOn-oflleial members of the Board 
of Examiners for Boiler Attendants are eDtitled to ftrst class railway 
fare plus incidental charges as TA and RI. 15/. and Rs. 121- at 
Bangalore and other places, respectively as DA, which is less than 
the 'compensatory anowance'. The main function of the Board is 
to conduct examinations and grant certiftcate of proficiency. However. 
as this power is not such as to enable individual members of the 
Board to Wield, much influence, the Committee feel that the non-
oftlcial members of the Board ought to be exempt from disqualifi-
cation. 

Board ot Emminerl 10f' BOiler Operation Engmft1'. (K4mat4k4). 

24. The Committee note that the non-ot1lcial memben of the Board 
of Examiners for Boiler Qperation En,mee... are .. titled toflrlt 
clau railway fare plus incidental charges .. TA and Rs. 151... and 
Rs. 121- at Bangalore and other pJacea respectively t as DA, wbich is 
lela tIaan the 'compensatory allowance'. The main function of the 
Board is to conduct examinations and grant certiftcates of proflcieacy. 



7 

However, as this power is not such as to enable the individual mem-
bers of the Board to wield much influence, the Committee feel that 
the' non-ofticial members of the Board ought to be exempt from dis-
~aliftcation. 

1~he Official Language (Legislative) Experts Committee (Karnutaka) 
. 25. The Committee note that the Chairman and members of the 

Offtcial Language (Legislative) Experts Committee are paid consoli-
dated amounts of Rs. 20001- and Rs. 1500j- per mensem respectively. 
These amounts do not come within the ambit of the 'compensatory 
allowance', as deftned in Section 2 (a) of the Parliament (Prevention 
of Disqualification) Act, 1959. 

As such, the Committee feel that the membership (including 
Chairmanship) of the Committee ought not to be exempt from dis-
qualiftcation. 

Selection Committee for Music~ans in Films Division (r\ \0 j ~tf) 
26. The Committee note that the Joint Committee on Offices of 

Profit (Second Lok Sabha) had recommended exemption from dis-
qualification of membership of the Music Audition Committee, Films 
Division vide para 8 of their Fifth Report. That Committee bas been 
replaced by the 'Selection Committee for Musicians in the Films 
Division', and rules for Music Audition Committee of the Films 
Division are being applied mutatis mutandis to the Selection Com-
mittee for Musicians in the Films Division. The Committee, there-
fore feel that the non-official members of the Selection Committee 
f Musicians in Films Divisions ought also to be exempt from dis-

ualification. 

Kandla Dock Labour Board (Ministry of Shipping and Transport). 

27. The Committee note that the non-official members of Kandla 
Dock Labour Board are entitled to first class railway fare as TA and 
Rs. 23.50 as DA, which is less than the 'compensatory allowance'. 
However, the Board exercises executive and financial powers. As 
such, the Committee feel that the membership of the Board ought 

;' ,I1ot to be exempt from disqualification. if Mannugao Dock Labour Board (Ministry of Shipping and Transport) 

28. The Committee note that the non-official members of the 
Mannugao Dock Labour Board are entitled to draw Rs. 25!- as sit-
ting fee to attend the meetings of the Board. Besides, they are also 
entitled to TA at the rate admissible to highest seale of officers of 
the Central Government which is less than the 'compensatory allow-
ance'. However, the Board exercises executive and financial powflrs 
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such, tOe Commil*ee feel that the membership of the Board ought 

ot to be exempt- from disqualification .. 

Governing Council of the Indian Institute of Astroph.ysics Xodfd. 
kanal (Ministry of Tourism and Civil Aviation). ' 

29. The Committee note that the non-official members" of the 
Governing Council of the Indian Institute of Astrophysics. Kodai-
kanal, are entitled to first class railway fare- as TA ami B& 28/· as 
m8XiD1Ull'l I>A which is leSs than the 'compensak>l)J allowUlCe'. 
However, the Council exercises executive and financial poweJ'S. 
As such, the Committee feel that the JlOn-official membera of the If:UDCU. appointed by Government. ought not to be exempt from 

. ualificatHa 

GOverning Council of the Indian Institute of GeomagnetlBm; Bom~ 
(Ministry of Tourism and Civil A v1ation) 

30. The Committee note that the non-oftlcial members of the 
GovemiJlg Couneil at the lDfiIan lndute of Geomagnetism, 
Bombay are entitied to first, claaJ railway fare as TA and Its. 28/. as 
~ DA. which is less thaD the 'compensatory allowance'. 
However, the Council exera.e. executive and Ananeial po"en. As 
such, the Committee feel that the non-oliclal members of the Coundl 

.' appointed, by Government, ought not to be exempt from disQuaH-
.i ficatioD. 

GoHming Council of the Iftdian Institute of Tropical MeteOTOlon, 
Poooa (MiniBt1'1/ of Tourism and Civil AviGhcm). 

31. The Committee note that the non-ofJicial membera'" the 
Governing Council of the Indian Institute of Tropical Meteorology. 
Pocma; are entitled to first class railway fare as TA and Ra. 281- as 
maximum DA which is less than the 'compensatory allowance'. 
Howe9er, the Council exercises executive and financial powers.. As 
such, the Committee feel that the non-offtcial members of the Council, 
appointed by Government ought not to be exempt from disquali-

( 
.ftcation. 

Boa.rd of DirectOTS of Hindustan :uu:.% Led. (JimiItT'y 01 Health MCI 
r Fa.mily Pl4nniR{l). 
. 32. The Committee note that the non-ofBeial Directors of the 

Hinduatan Latex Ltd. are entitled to first elaal railway fare as TA 
aDd Rs. 1J,1- as maximum OA, which is less than the 'compensatory 
allewance'. Howe9'er, the Board of J:)lftet()~ exereises ex*uttf"e 
and ftnancial poWers. As luch, the Committee feel that the ~ 
torship of the Company ought not to be exempt from cn.quati-
ftcatio!l. 
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Grams Committee (Minist11l uJ Health, and Familtl P74_itlg) 

.. 33. 'l'he Committee note that the Members of Parliament and 
other 'non-01Beial members of the Grants Committee are entitled to 
the usual first class railway fare as TA and Rs. 51!- and Rs. 281 M 

(maximum), respecti~ly, as DA, which does not exceed the 'com-
pensatory allowance'. The Committee also note 'that the power to 
recommend quantum of grants-in-aid to medical institutions does not 
enable the individual members of the Committee to wield influence 
and power of patronage. As such, the Committee feel that the nonM 

official members of the Committee ought to be exempt from disquali-
cation. 

II India Institute of Medical Sciences, New Delhi (Ministry of 
earth and Family Planning) 

34. The Committee note that the Members of Parliament and 
other non-oftleial members of the All India Institute of Medical 
Sciences, New Delhi, are entitled to the usual first class railway fare 
as TA and Rs. 51 !-. and 'lts. '281- respectively, as DA which does not 
exceed the ~eompensatory allowance'. However, the Institute has 
pOwer to eStablish and maintain medical colleges and institutes and 
appoint persons to professorships, readerships, etc. As such, the Com-
mittee feel that the non-official members (other than those elected.by 
the two Houses of Parliament) of the InstitUte" O\ight- Iio-t- to be 
-exelnPt from dfsqualification. 

G01-'erning Body of the All India Institute of Medical Sciences, New 
Delhi (Ministry of Health and Family Planning). 

.35. The Committee !lote that the Members of Parliament and other 
L,...non-official members of the Governing Body of the AU India Institute 

·of Medical Sciences, New Delhi. are entitled to the usual first class 
railway fare as TA and Rs. 511- and Rs. 28'!- (maximum). cespectively. 
as DA which does not exceed the 'compensatory allowance'. However 
the Governing Body exercises executive and financial powers. As 
such. the Committee feel that the non-official melnbers (other t.WII 
thos~ elected by the two Houses of Parliament) of the GovernUi, 
Body of the All India Institute of Medical Sciences, New Delhi 0!MIh* 
not to be exempt from disqualification.·/~ 

POIt Graduate Institute of Medical Education and aesefJftd.t."ndi. 
9aTh (}f",istTy of Health and Family Plan,..,) 

36. The Committee note that the Members of Pd~t and other 
non-official members of the Post Graduate Instituteot ,.edical Edu-
cation and Research. Chandigarh are entitled t~ \.l8Ua1. f\rst class rail· 
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way fue .. TA udRs. 511- and RI. 281- (maximum), respectively, a. 
DA which does not exceed the 'compensatory allowance'. However, 
the Institute has power toestaQlisb aQd maintain mediw colleges 
and institute and appoint persons to professorships, readerships, etc. 
As such, the Committee feel that the non-of1icial members (2.~g.
,than those~ected by the two Houses of Parliament) of tlae Institute 
~o~glirnoltO-oe-exemprfi.om'disquatmcatk1n.· "-"'--
~erning Body of tire Post Graduate InBtitu&e of Medical Education 

and Research, Chandigarh 

37. The Committee note that the Members of Parliament and other 
non-official members of the Governing Body of the Post Graduate 
blstitute of Medical Education and Research, Chandigarh, are entitled 
to the usual first class railway fare as T.A. and Rs. 51!- and Rs. 28\-
(maximum), respectively as D.A., which does not exceed the 'com-
pensatory allow8JlCe'. However the GoverniDg Body exercises exe-
cutive and financial powers. As such. the Committee feel that the 
non-oflicial members ~o~. then those elected by the two Houses 01 

.. "_0"""." "" , , _, ,. h .. 

~adl~t) of the Govemiag Body of the Post G'raduate -1nItltute --
"orMedi<ii 'Education and Research, Cbandigarb ought Dot to be 
exempt from disquaJification. 

CellO-a, Coed Mines Rescue Station Committee (MinistTY oJ LabouT) 

38. The Committee note that the non-ofticial members of the Cen· 
tral Coal Mines Rescue Station Committee are entitled to a sitting 
fee of Rs. 161- per meeting attended by them subject to a maximum 
of Rs. 32: - for anyone calendar month, in addition to T.A. as admis-
sible to Grade I o11lcers. Thus, the amount admissible to non-ofllcial 
members is less than the 'compensatory allowance'. However, the 

. Committee exercises executive and financial powers. As such, the 
Committee feel that the non-oftlcial members of the Rescue Station 
Committee, nominated by Government, oUght not to be exempt from 
disqualification. 

'8fCOAdary Education Board (Govemmetlt of Kamatakc1) 

SI. The Committee note that the non-ofllcial members of U-
Sec~ftdaarJ Education Board are entitled to Rs. 10\- as sitting fee per 
day aloa;with first class railway fare and incidental charges as T.A.. 
"hieta is_ than the 'compensatory allowance·. Although, the 
Board conducts examinations, its individual members are not in a 
position to cWd influence. The Committee further note that the 
text books are .... " .. jbed by Government on the recommendations 
of another bo(J.y, 'Iriz ... the Text Book Committee. As such, the Com .. 
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mittee feel that the non-ofticial members of the Secondary Education 
Board, Kamataka, ought to be exempt from disqualification. 

/,rnataka Labour WeI.ja,.e Fund Board 

40. The Committee note that the non-official members of the Kar~ 
nataka Labour Welfare Fund Board are entitled to first class railway 
accommodation and Rs. 151- as D.A., which is less than the 'compen~ 
satory allowance', However, the Board exercises executive I and 
financial powers. As such, the Committee feel that the membership 
of the Board ought not to be exempt from disqualification. 

~l Mines Authority Limited (Ministry oj Steel aM Mines) 

~I 41. The Committee note that the non-official Directors of the Coal 
Mines Authority Limited are entitled to get Rs. 1501- for attending 
each meeting of the Board of Directors. In addition to this, they are 
entitled to get incidental expenses and halting allowance for each 
meeting at a fixed sum of Rs. 100/- for the first day and Rs. 50/- for 
each subsequent day. These sums exceed the 'compensatory allow-
ance'. BeSides, the 'Board of Directors exercises executive and finan-
cial powers. As such, the Committee feel that the Directorship of 
the company ought not to be exempt from disqualification. 

;:
' ys Iron Jlnd Steel Limited, Bhadravati (Ministry of Steel and 

ines) 

42. The Committee note that the non-ofticial Directors of the 
Mysore Iron and Steel Limited, Bhadravati, are entitled to a sitting 
fee of Rs. 501- for every meeting aIongwith T.A., hotel and other ex-
penses properly incurred by them which would exceed the 'compen ... 
satory aUowance'. Besides, the Board of Directors exercises execu-
tive and financial powers. As such, the Committee feel that the 
Directorship of the company ought not to be exempt from disqualifi .. 

Z Board oj Directors oj Manganese Ores India Limited (MinistTy 0/ 
Steel and Mines) 

43. The Committee note that the non-official Directors of Manga-
aese Ores India Limited are entitled to a sittipg fee ofRs. 200/-, which 
exceeds the 'compensatory allowance'. The non-oftlcial Chairman is 
getting a basic pay of Rs. 23001- per month and other perquisites such 
as allotment of bungalow, car maintenance allowance etc. The re-
muneration payable to him does not fall within the ambit of 'com-
pensatory allowance'. Besides, the Board of Directors exercises 
executive and financial powers. As such, the Committee feel that 
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tae Directorship of the Company ougllt nOt to be exempt 'from diI--
qualificaU-.. 

TWltan CoppeT Limited (MinistTy of Steel and Mines) 

44. The Committee note that the non-oflicial Directors oj the 
Hindustan Copper Limited are entitled to get Bs. 150J- for attending 
each meeting of the Board of Directors. In addition to. this, they 
are entitled to get a fixed sum of Rs. 1001- as incidental expenses 
and halting allowance for the first day of the meeting and Rs. 501-
for each subsequent day. Thus, the aJDOUnt admissible to tile non-
official Directors exceeds the 'compensatory allowance'. Besides. the 
Board of Directors exercises executive and financial powers. As 
such, the Committee feel that the non-ofticial Directors of the com-
pany ought not to be exempt from disqualification. 

45. In regard to the following bodies, the Committee note that the 
non-ofllcial members thereof are either not entitled to any remuneca-
tion or the payment admissible to them does not exceed the 'com-
pensatory anowance'. Besides, the functions of these bodies are 
mainly advisory in nature. As sueD. the Committee feel that the 
membership of these bodies ought to be exempt from disqllaliftca. 
tion:-

(1) Jail Advisory Committee f'Or each Central and District 
Jail (Gajant) . 

(2) State Sarvodaya Committee (Gujarat). 

(3) Gujarat State Geologkat Programming Board (Gujarat,. 

(4) Baroda Regional Industrial Coordination, Couoc.iL 
(5) Committee for publication of Booklets pertaining to Guja" 

rat. 

(6) State Ferlflizer Adviso,:" Committee. (Guj~rat) . 

(7) Gujarat State Soldiers, Sailors and Airmen's Board. 

(8) District Soldien.Sailora and Airmen'. Boaa1a 11& 
Ahmedabad, Baroda and Surat. 

(9) Taluka Civil Supplies Advisory CommIttee (Gujarat) . 

(Jj) State Planning Advisory Board ~Gui~at). 

(11) Committee for Balanced Development of the State (Gulli-
rat). 
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(12) Gujarat State Prohibition Board. 

(13) State Advisory Board of Archaeology (Gujarat). 

(14) Co-ordination Committee for activities of Prohibition and 
Excise and Police Depa:tments (Gujarat) . 

(15) The State Agricultural Development Council (Gujarat). 

(16) The State Council of Gosamvardhan (6~jarat). 

(17) The Executive Committee of the State Council of Gosam-
vardhan (Gujarat). 

(18) Pharmaceutical Education Coptmittee (Ministry of Educa-
tion and Social Welfare). 

. 
(19) Advisory Committee for the Revision of Gazetteers (r~Iinis-

try of Education and Social Welfare). 

(20) National Council of Rural Highe: Education (Ministry of 
Education and Social Welfare). 

(21) Traffic Coordination Committee for Bangalore. 

(22) Advisory Committee 'for reviewing films for grant of sub-
sidy and other awards (Karnataka). 

(23) State Planning Board (Karnataka). 

(24) Press Accreditation Committee (Kamataka) . 

(25) Karnataka State Soldiers', Sailors' and Airmen's Board. 

(26) Oil Seed Development Committee (Karnataka). 

(27) Agricultural Advisory Committee (Karnataka). 

(28) Cotton Advisory Committee (Kamataka). 

(29) District Level Family Planning Implementation Com-
mittee (MadhYa Pradesh). 

(30) District Advisory Committee for Small Savings (Maha-
rashtra). 

(31) The Divisional Advisory Committee for Small Savings 
(Maharashtra) . 

(32) Advisory Committee on Languages (Haryana). 

(33) Advisory Committee on Surplus Land under the Haryana 
Ceiling on Land Holding Act, 1972 constituted under the 
Haryana Ceiling on Land Holding Act, 1972 for one year. 

3975 L.S.-2. 
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(34) Informal Consultative Panel to advise Government to 

evolve a comprehensive policy for films (Ministry of Iza. 
formation and Broadcasting). 

(35) Screening Committee for allotment of Government accom-
modation from tbe Press Pool to accredited press corres-
pondents and cameramen (Ministry of Information and 
Broadcasting) . 

(36) Central Family Planning Council (Ministry of Health and 
Family Planning). 

(37) Countess of Dufferios' Fund Advisory Committee (Minis-
try of Health and Family Planning). •. 

(38) Pharmacy Council of India, New Delhi (Ministry of Health 
and Family Planning). 

(39) Dental Council of India (Ministry of Health and Family 
Planning). 

(40) Standing Mines Safety Equipment Advisory Board (Minis-
try of Lab6ur). 

(41) State Committee on Employment (Karnataka). 

(42) District Committees on Employment (19 Committees for 
19 Districts in the Karnataka State). 

~ .-
(43) Technical Working Group on Employment Market Informa-

tion (Kama taka ). 

(44) Craftsmen Training Scheme Wing State Council for Train') 
rng in Vocational Trades (Karnataka). 

(45) Sub-Committee of the National Council for Training in 
Vocational Trades for Evaluation of Industrial Training In-
stitutes under the Craftsmen Training Scheme (Karnataka). 

(46) Combined Standing Committee for afti1iation of Private 
Training Centresflnstitutes (Karnataka). 

(47) Selection Committee for selection of candidates for admis-
sion to the Industrial Training. Institute/Centres in the 
State (Karnataka). 

(48) Technical Committee to decide the State awards for the 
best printed nationalised Text Books (Kamataka). 
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(49) Karnataka State Apprenticeship Council. 
(50) Trade Committee Liaison with industries (Kamataka). 
(51) District Committees on Employment (Karnataka). 
-(52) Karnataka State Minimum Wage Advisory Board. 
(53) Plantation Labour Housing Advisory Board (Karnataka). 
(54) Delhi Haj Committee. 
(55) Board of Technical Education (D~lhi). 
(56) State Advisory Committee for N: C. C. (Haryana). 
(57) Advisory Committee for National Service Corps Scheme 

(Haryana). 
(58) Mineral Advisory Board (Ministry of Steel and Mines). 

Ja9! H~brid See? Production ~~ogra~me-Distri~t\ Level Com-
: (,01 ~~~ .. ,(gul~r:at) ~~ \ .1.~ \.:.0- \..", '\ ~<J 

./ ~-m. REVIEW OF EARLIER RECOMMENDATIONS 
-/(i) Board of Trustees, Coal Mines Provident Fund-Representa. 

tion fOT review of the recommendation of the Com.mittee made 
in para 9 of the Fourth Report (Fourth Lok Sabha). 

46. The Joint Committee on Offices of Profit (Fourth Lok 
Sabba), in para 9 of their Fourth Report, presented to the House 
on the 17th March 1969, had observed as follows in regard to tbe 
Board of Trustees, Coal Mines Provident Fund: 

''The Committee note that the Board of Trustees, Coal Mines 
Provident Fund, exercises both executive and financial 
powers in the administration of the Coal Mines Provi-
dent Fund Scheme and as such the Chairmanship of 
the Board ought not to be exempted frQIll disqualifica-
tion. The Committee, therefore, recommend that this 
body ought to be included in Part I of the Schedule to 
the Act." 

47. Tilt! Board of Trustees, Coal Min~s Pr~vident Fund, has 
accordingly been included in Schedule I to the Parliament 
(Prevention' of Disqualification) Amendment Bill, 1973 (vide S. 
No. 9 of Part I). 

48. The Committee considered the following representation 
of the Ministry of Labour for deletion of the entry rela~ing to 
Board of Trustees, Coal Mines Provident Fund from Schedule I to 
the P8I"liament (Prevention of Disqualification) Amendment Bill! 
1973, now pending before Rajya Sabha: 

" .... The practice at present is to appoint Deputy Labour 
Minister as the Chaimlan of the Board of Trustees, 
Coal Mines Provident Fund. If the Board of Trustees 
for the Coal Mines Provident Fund is included in the 
first Schedule to the Bill, the Deputy ~abour ~i~~ster 
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will be disqualified frO!lD being a Member of Parliament. 
The Lok Sabba Secretariat is requested to approach the 
Joint Committee on OfBces of Profit (Fifth Lok Sabha) 
for deletion of the entry relating to the Board of Trus-
tees, Coal Mines Provident Fund from the first Schedule 
to the aforesaid Bill." 

To a pointed question whether a non-ofticial member of the 
Board of Trustees (other than a Minister) was precluded from 
&ecoming the Chairman of the Board of Trustees, the Ministry of 
Labour have replied in the negative. 

49. The Committee note that the main reason 'liven by the 
Ministry for deletion Qf. the aforesaid entry from Schedule I to the 
Bill is that in case of the enactment of the Bill, the Deputy Labour 
Minister will be disqualified for being a Member of Parliament. 
The Committee feel that in view of the provision of Section 2(a) 
of the Parliament(Prevention of Disqualification) Act, 1959, in 
terms of which all offices held by a Minister in an ex officio capa-
city are exempt from disqualification for membership of Parlia-
ment, the fear of the Ministry is not well-founded. Further, 
according to the Ministry's own admission, a non-ofticial member 
(other than a Minister) is not precluded from becoming the Chair-

man of the Board of Trustees. As such the Committee feel that no 
change in the recommendation of the Committee is called for. 
However, the Committee will like to make it clear that if a non-
official (other than a Minister) is appointed as a Chairman of the 
Board of Trustees, he ought not to be exempt from disqualifica-
tion, but if a Minister is appointed as the Chairman of the Board 
of Trustees. be ought to be exempt. 

(ii) CentTal Board of Trustees, Employees' PTooident Fund-RepTe-
sentation fo'r Review of the Tecommendation of the Committee 
made in paTa 14 of Fifth Report (Fourth Lok Sa~ha). 

50. The Joint Committee on Offices of Profit (Fourth Lok Sabha) t 
in paragraph 14 of their Fifth Report, presented to the House on the 
27th April. 1970 observed as follows in regard to the Central Board 
of Trustees, Employees' Provident Fund: 

"In regard to the character and composition of the Crntral 
Board of Trustees, Employees' Provident Fund, the Com-
mittee note that the Board wields financial powers by way 
of patronage and as such even membership of the Board 
ought to disqualify." 

51. 'nle Cential Board of Trustees, Employ.s' Provident Fund 
has accordingly been included in Schedule II to the Parliament 
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(Prevention of Disqualification) Amendment Bill, 1973 (S. No. 38 of 
Part If), now pending before Rajya Sabha. 

52. The Committee considered the following representation of the 
Mi;nistry of Labour for deletion of the entry relating to the Central 
Board of Trustees, Employees' Provident Fund, from Part 1 of Second 
Schedule to the Parliament (Prevention of Disqualification) Amend-
ment Bill, 1973: 

" .... The Central Board of Trustees, Employees' Prcvident 
Fund, constituted by the Central Government under Sec-
tion 5A(1) of the Employees' Provident Funds and Family 
Pension Fund Act, 1952, is tripartite in character consist-
ing of represer~tatives of the State Governmp.ntslUnion 
Territories, Employers' and Employees' Organisations. 
The Board had from time to time members of Parliament 
on it and at present Shri R. N. Sh~rma, Member of Parlia-
ment is a member of the Board. The members of the 
Central Board of Trustees, Employees' Provident Fund, do 
not receive any salary as such but are paid Travelling Al-
lowance, Daily Allowance whenever they attend meetings 
of the Board. As payment of Travelling\Daily Allowance 
is compensatory in nature, it cannot be said that they 
are holding any office of profit in the strict sense of the 
terms. It would, therefore, not be appropriate to deprive 
the Employees' Provident Fund Organisation of the 
benefit of advice of some eminent persons simply be-
cause they happen to be Members of Parliament .... " 

53. Th( Committee note that one of the arguments advanced by 
the Minist ry of Labour for deletion of the aforesaid entry from Sche-
dule II to the Bill is that members of the Central Board of Trustees 
do not receive any salary but are paid T.A.lD.A. whenever they 
attend th(' meetings of the Board. According to the Ministry, the 
payment of T.A./D.A. is compensatory in nature and hence it can not 
be said that they are holding any 'Office of Profit' in a strict sense 
of the tenn. 

The CJmmittee are not convinced by the above arguments and 
will like to draw attention to the following observations of the Joint 
Committee on Offices of Profit made in connection with the Kerala 
State Coil" Corporation Ltd.: 

"While thev (tile Committee) agree that the amount per nay 
payabl~ to a Director of the Corporation by way of sitting 
fee/daily allowance is wen below 'compensatory ~l1ow
ance' as defined in Section 2(a) of the Parliament (Pre-, 



18 
vention of Disqualification) Act, 1959, nevertheless, \vhile 
coming to a conclusion whether an office ought to be ex-
empted from disqualification, the Committee have to take 
~to account besides 'comPensatory allowance', other crite-
na, such as whether the office involves exercise of execu-
tive and financial powers and thereby enables the holder 
to wield influence and patronage." (vide para 21 of the 
First Report (Fifth Lok Sabha). 

54. Tbe Committee, however, feel that as the functions and powers 
of the Central Board of Trustees, Employees' Provident Fund, are 
almost similar to the functions and powers of the Board of Trustees, 
Coal Mines Provident Fund, the two bodies should not be treated 
di1ferently. The Committee, therefore, desire that like the Board 
of Trustees, Coal Mines Provident Fund, the Central Board of Trus-
tees, Employees' Provident Fund, should also be included in Schedule 
I to the Parliament (Prevention of Disqualification) Amendment Bill, 
1973. 

IV. DELAYED SUPPLY OF INFORMATION BY THE MINISTRIES! 
DEPARTMENTS OF GOVERNMENT OF INDIA IN RESPECT 
OF BODIES CONSTITUTED BY THEM MORE THAN FIVE 
YEARS AGO 

55. In paras 42 and 43 of their Seventh Report (Fifth Lok Sabha), 
presented to the House on the 21st December, 1973 the Joint Com-
mittee on Oftlces of Profit expressed disttess over the instances of 
non-supplyldelayed supply of information desired by the Committee 
from the Ministries/Departments of Government of India. The 
Committee bad inter ,dicl noted that information in respect of some 
of the bodies constituted by the Ministries/Departments of Govern-
ment of India was furnished to the Commit1ee five to eleven years 
after their constitution. The Committee desired that, save in excep-
tional circumstances, information in respect of bodies constituted by 
MinistrieslDepartments of Government of India should reach them 
within two months of their constitution. 

56. The Committee are glad to report that as a result of the pre-
sentation of their Seventh Report and the subaequent action taken 
by Government to furnish infonnation to the Joint Committee with-
out delay information about a number of bodies has been received by 
them. The information received has, howevar, revealed that infor-
mation in respect of certain bodies constituted by four Ministries-
Industry and Civil Supplies, Shipping and Transport, Commerce and 
Petroleum and Chemicals-was furnished to the Committee more 
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than five years after their constitution. The Committee, therefore, 
took the evidence of their t:epresentatives on the 24th January, 1975. 
The position in respect of each of these Ministries is briefly set forth in 
the succeeding paragraphs. 

(a) Ministry of Industry and Civil Supplies (Department ot lndua-
trial Develop11lent) 

57. Sambhar Salts Ltd. was set up in 1958 but the information in 
respect thereof was received in September, 1973. On being asked 
to give reasons for delay in furnishing the information about the 
aforesaid body, the Ministry of Industry and Civil Supplies (Depart-
ment of Industrial Development) replied as under: 

"The Sambhar Salt Source, Sambhar Lake was run departmen-
tally by the Salt Department under Government oi India 
till 1958. On 12th April, 1958, Hindustan Salt Ltd. came 
into being when the Sambhar Salt Source was transferred 
to it by Government of India. As per the Krishnamachari 
Award, the Sambhar Salt Source was bifurcated from 
Hindustan Salts Ltd. and a new subsidiary company of 
Hindustan Salts Ltd. was registered on 30th Setpember, 
1964 under the name and style of Sambhar Salts Ltd Thus, 
Sambhar Salts Ltd. came into being in 1964 and not in 
1959. 

The delay in submission of information was due to fact that 
the Lok Sabha Secretariat O.M. dated 28th July, IS71 was 
not received in the Ministry." 

During evidence the representative of the Ministry stated that 
steps had been taken to see that in future no lapse or delay in send-
ing the information takes place. 

(b) Ministry of Shipping !4M Transport 

58. The Shipping Development Fund Committee was set up In 
1959, while the information in respect thereof was sent in June, 1973. 
When inquired about the reasons for delay, the Ministry had given 
the following reply: 

"~e Shipping Development Fund Committee constituted under 
Section 15 (1) of the Merchant Shipping Act, 1958 is wholly 
composed of Government officials only. It was, therefore, 
felt that membership of the Committee did not come within 
the purview of the Joint Committee on Offices of Profit. 
That is the reason why information in respect of Shipping 
Development Fund Committee was not furnished earUer." 
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During evidence, the Committee enquired whether there was DO 

provision for the membership of non-oftlcials on the Committee. The 
representative of the Ministry replied th8t provision had been made 
in T.A. Rules for non-official members by way of an abundant caution. 

(c) MinistTY of Commerce 

59. The following bodies were constituted in the years noted 
against eacb-

(1) Cardamom Board 1966 

(2) All India Handloom Board 1952 
(re-constituted in 1963) 

But the information in respect of these Boards was received in 
1971 and 1974 respectively. During evidence, the representative of 
the Ministry expressed regret for not furnishing the information 
earlier. He, however, assured the Committee that such lapse would 
not occur in future. 

60. Attention of the representative of the Ministry was drawn to 
fifteen Export Promotion Councils, referred to in the Annual Report 
of the Ministry of Commet'ce. Some of these Councils had b2en set 
up several years ago. The Ministry in their O.M. dated the 22nd 
January, 1975 had given the following reasons for not furnishing the 
information: 

"Tbe Councils are not Government &dies set up by Resolution 
or Administrative Order of the Government, hut are pri-
vate bodies set up by the represe!ltatives of the various 
industries and export trade. These are registered under 
the Societies' Act or the Companies Act. Their Chairmen 
are in Honorary capacity. In view of the~ facts, this 
Ministry would like to submit for the consideration of the 
Committee's Chairman that these Councils do not deserve 
examination by the Joint Committee on Ot1iCp.s of Profit." 

61. During evidence, the representative of the Ministry assured 
the Committee to furnish complete information ab!>ut Expert Pro-
motion Councils after checking up whether any M.P.IM.L.A. happen-
ed to be its member and ~~ether they were appointed in honorary 
capacity or were paid any T.AlD.A. etc. The representative also 
promised that necessary steps will be taken in the Ministry to fur-
nish the information about newly constituted bodies to the Com-
mittee in time and that no such lapse would occur in future. 
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(d) Minist1"Y of PetroZeum and Chemicals 

62. The following bodies were constituted in the years noted against 
each but the information in respect thet;eof was received in this Sec-
retariat in March, 1974: 

(1) Oil and Natural Gas Commission 
(2) Hindustan Lnsecticides Ltd. 
(3) Cochin Refinery Ltd. 
(4) Engineers India Ltd. 
(5) Lubrizol India Ltd. 
(6) Lube India Ltd 
(7) Madras Refinery Ltd. 

1959 
1959 
1963 
1965 
1965 
1965 
1965 

On being asked to explain the reasons for delay in sending the 
information, the Ministry had stated as follows: 

"From the records available in this Ministry it is found that 
information in respect of Oil and Natural Gas Commission, 
Cochin Refineries Ltd., and Hindustan Insecticides Ltd. 
was not suppUed to the Lok Sabha Secretariat in 1964 
under the impression that these did not fan within the 
category of Committees referred to in Lok Sabha Secre-
tariat Office Memorandum No. 19/1/64 dated 1st May, 1964. 
In 1971, information relaing to O.N.G. Commission and 
Hindustan Insecticides Limited was collected. The Section 
concerned with. the other five Undertakings under the De-
partment of Petroleum expressed the view that these Un-
dertakings were in existence for quite some time and hence 
details were not furnished. The material in respect of 
O.N.G. Commission. Hindustan Insecticides Ltd., was not 
forwarded to the Lok Sabha Secretariat nor was the reply 
of the Administrative Section relating to the other five Un-
dertakings properly examined. For this negligence, the 
concerned Section Officer and the dealing hand are being 
charge-sheeted. The delay in sending this reply is due to 
the time taken in locating the ealier papers and their exa-
mination. " 

63. During evidence, the representatives of the Ministry expressed 
apology for the lapse on the part of the Ministry and assured the 
Committee that necessary steps had been taken in the Ministry to 
avoid recurrence of such delay in future. 

M. hl paras 42-43 of their Seventh Report (Fifth Lok Sabha), the 
Comml' tee had expressed distress over delayed supply of informatJoD 
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In respect of certain bodies ~nstituted by the MiDistries/Departmelltl 
of GoverDDlent of India. The iDformatioa furnished iD respect of 
bodies constituted hy four Miaistries-Industry aDd Civil Supplies, 
Shipping and Transport, Commerce and Petroleum anel Chemical&-
has revealed that the position is worse than earlier thought of. The 
delay in five cases was between five to ten years and in one case 
more dum ten years. In four cases, delay was as mucb as 15 years. 
This iDdeed is a sorry state of aftairs. It is hanlly a.essary for tbe 
Committee to point out that if MinistrieS,jDepartments do Dot furnisb 
information in respeet of bodies constituted by them even years after 
their eonstitution, the Committee are unable properly to diKharge 
the funmons eatrusted to them by Parliament. TIle represeatatives 
of all the afore-meatioaed Ministr~s who appeared. before the Com-
mittee admitted their lapse and apologised. The Comnlittee would 
like to make it clear that they will henceforth take a serious note of 
any delay by the MinistrieslDepartmeDts .YODd· t1Ie time-limit of 
three moaths prescribed by them in para 46 of their SeveDth Report 
(Fifth Lok Sahha). 

15. The reason given by the Ministry of Commerce for non-supply 
of information in respect of Export Promotion Counci15 is that these 
bodies are registered under the Societies BePstratlon Act or the 
Companies Act. The Chairmen of these Councils fu.~tloa in aD hono-
rary capacity, aDd as such these Councils do not deserve examination 
by the Joint Committee on OfIices of ProAt. The Committee CaD 

hardly accept this explaaation. In order to leave DO room for doubt, 
they would like to emphasise that Ministries/Departments sbould 
fUl'llish iDfonnatioa in respeet of each aDd every body eonstituted 
by them unless it is a purely temporary body or is wholly co ....... 
of ofIicials. 

NEW Dam; 
MaTch 14, 1975. 

S. B. P. PATTABHI RAMA RAO, 
Chclinnaft, 

Joint Committee on Office. oJ Profit 



APPENDIX 

(Vide para 2 of the Report) 

MINUTES OF THE JOINT COMMITTEE ON OFFICES OF PROFIT 
(FIITH LOK SABHA) 

I 

Thirty-sixth sitting 

The Committee sat on Friday, the 24th January, 1975 from 15.00 
to 16.40 hours. 

PRESENT 

Shri S. B. P. Pattabhi Rama Rao--ChaiT'ffl(ln 

MEMBI!JtS 

Lok Sabha 
2. Shri Chandrika Prasad 
3. Shri Z. M. Kahandole 
4. Sbri Ramji Ram 
5. Shri Arjun Sethi 
6. Shri Hamavatar Shastri 

Ra;yG Sabha 

7. Shri N. M. Kamble 
8. Shri A. K. Refaye 

9. Shri Venigalla Satyanarayana 

1. Representatives of the Ministry of Ymance 
(Department of Banking) 

1. Shri N. Sethuraman, Joint Secretary. 
2. Shri C. W. Mirchandani, Under Secretary. 

n. .... ... tatives of the Ministry of ladustry and Civil Supp1iea 

1. Shri R. V. Raman, Secretary (Industrial Development). 
2. Shri R. K. Tikku, Joint Secretary. 
3. Sbri J. K. Rajadhyaksha, Deputy Secretary. 

23 
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Ul Represeatatives of the Ministry of Shipping and Transport 

1. Shri M. Ramakrishnayya, Secretary. 
2. Shri N. Gopalakrishnan, Deputy Secretary. 

IV. Bepreseatatives of the Ministry of Commer~e 

1. Shri R. Tirumalai, Additional Secretary. 
2. Shri Mani Narayanaswami, Joint Secretary. 
3. Dr. B. P. Mathur, Deputy Secretary. 

V. Bepreseatativea of the Ministry of Petroleum and Chemicals 

1. Shri K. Balachandran, Secretary (Department of Fertilizers 
and Chemicals). 

2. Shri S. M. H. Burney, Additional Secretary (Department of 
Petroleum) . 

SiamTARIAT 

Shri H. G. Paranjpe-Cbief Financial Committee officer. 

2. The Committee first examined the representatives of the Min-
istry of Finance (Departmen t of Banking) regarding delayed supply 
of information in respect of the following bodies constituted by them: 

(1) Central Board of Reserve Bank of India 
(2) Local Board of the Reserve Bank of India 
(3) Central Board of the State Bank of India 
(4) Local Boards of the State Bank of India 
(5) Board of Directors of Subsidiary Banb of State.- Bank of 

India 
(6) Industrial Development Bank of India, Bombay. 

3. The representative of the Ministry apologised fOT the delay in 
submitting the information to the Committee. He explained that 
before the Department of BanlciDg came into being, thftoir work was 
handled by the Deparbraent of Economic Affairs in the Ministry of 
Finance. When a letter was received from the Department of Eco-
nomic Mairs during 'nrlrd Lok Sabha asking for information in .:"85-
peet of these lAies, they (Department of Banking) fum!shed a reply 
on 18th December, 1984. During Fifth Lok Sabha also the Depart-
ment of Banking did not receive any information in respect of these 
bodies till April~ um. When the Department of Expenditure inlonn-
ed them in this regard, the information was furnished by them in 
November, Ur13. 
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4. To a question as to what he had to say about the Committee's 
re~o~endation in their Seventh Report that any change in the Con-
stItutIon of a body must be sent to the Committee within two months, 
the representative of the Ministry replied that strict instructions had 
been issued that as soon as a new committee was constituted, the in-
formation should be sent immediately through the Department of 
Coordination to the J oint Committee. 

5. When asked whether information about all the aforef;aid bodies 
constituted from 1934 to 1964 was furnished to the Committee in 1964, 
the representative of the Ministry replied in the affirmative. He pro-
mised to send the copies of the relevant letters in this regard. He 

I also promised to send extracts of all the relevant sections of the Bank-
ing Acts which prohibit an MP/MLA to be a Director o~ these Com-
mittees. 

(The witness then withdrew) 

6. The Committee then examined the representativ~ of the Minis-
try of Industry and Civil Supplies for the delayed supply of infor-
mation in respect of Sambhar Salts Ltd. 

7. To a question whether the Ministry of Industry and Civil Sup-
plies were aware that a Joint Parliamentary Committee on Offices of 
Profit of the previous Lok Sabha was constituted in 1967 and the in-
formation was required to be furrished to the Committee, the repre-
sentative of the Ministry stated that they (Ministry) din not receivt:-
a copy of the communication of July, 1971 and the rpmjnder~ and it 
was cnly when a letter was addressed by the Chairman of the Com-
mittee in 1973 to the Minister co~cemed that they came to know 
about it. 

8. When it was pointed out that Sambhar Salt Company had been 
functioning ever since 1958 but no information had come forth from 
the Ministry the representative of the Mir istry explained that Sam-
bhar Salt was not constituted as a separate company till 1964. Firstly 
it was a ,departmental undertaking then became part of Hindustan 
Salt Company. 

9. When the representative of the Ministry expressed some doubts 
about the contents of the circular letter. he was told categorically 
that after the Committee is constituted letters are issued to every 
Ministrv and all State Governments asking them to furnish informa-
tion in" re~pect of any committeelbody constituted by them. 

10. When asked whether he had made anybody responsible for 
lapses, in furnishing the information the representative of the Minis-
try replied in the affirmative. He explained that they had a separate 
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section called Parliament Section which dealt with matters relating 
to Parliamentary Committees. This Section coordinates with other 
sections and gives the information of the Department as a whole. 

11. The representative of the Ministry assured the Committee that 
no lapse or delay in sending information will take pl.ace in future. 
The attention of the representative was then invited to his letter 
which suggested that he would represent for Central Purchase Advi-
sory Council and Regional Purchase Advisory Councils as well 
though these were dealt with in another Department of the Ministry. 
The representative of the Ministry expressed regret for the use of 
word 'Ministry' in· his letter. 

(The witness then withdrew) 
12. The Committee ther:eafter examined the representative of the 

Ministry of Shipping and Transport in respect of the Shipping Deve-
lopment Fund Committee. 

13. To a question whether the Ministry of Shipping and Transport 
were aware about the constitution of the Joint Committee on Offtces 
of Profit in the years 1959, 1962, 1967 and then in 1971 and that the 
information was required to be furnished to the Committee, the re-
presentative of the Ministry replied in the nftlrmative. 

14. When asked why the information in respect of the Shipping 
Development Fund Committee which was constituted in 1959, W. 
not furnished to the Committee, the representative of the Ministry 
explained that ever since it was formed it consisted of official mem-
bers only and therefore they were under the impressicn that infor-
mation in respect thereof was not required to be fumiahed. 

• 

15. When asked whether he was sure that the constitution of the 
said committee did not provide for the non-offtcial members on it, 1 

the representative of the Ministry repUed that provision had been 
made in the T.A. rules for non-oftlcial members by menns of an abun-
dant caution. It was impressed upon the representative of the Mi-
nistry that once the provision is made in the rules lor a non-oftlclat 
member the information must be supplied to the Committee. The re-
presentative of the Ministry apologised for the mistake of the 
Ministry in this regard. To a question as to what steps the Ministry 
bad taken to ensure that information in respect of bodies constituted 
by them is furnished within a period of two months of their constitu-
tion as desired by the Committee in para 43 of their Seventh Report. 
the representative of the Ministry stated thclt instructions had been 
given to all the sections in the Ministry to open a register to put down 
the committees consisting of non-ofBclals. The matter was being re-
viewed in the Coordination SecUonof the Ministry. 
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16. Attention of the representative of the Ministry was then in-
vited to paras 42 and 43 of the Seventh Report of the Joint Com-
mittee and the Circular O.M. of the Ministry of Law, Justice and 
Company Affairs addressed to all the Ministries of the Govern-
ment of India which emphasised the need to furnish the informa-
tion to the Committee quickly and also stressed to evolve a set 
procedure in this regard. 

17. The representative of the Ministry informed the Committee 
that a register had been kept in every section and Coordinating 
Cell was coordinating the work. Weekly meetings were also being 
held where things were reviewed. The representative of the Min-
istry promised to send the information to the Committee in time 
in future. 

(The witness then withdrew) 
18. The Committee thereafter examined the representatives of 

the Ministry of Commerce in respect of tTie following bodies: 

1. Cardamom Board. 
2. All India Handloom Board. 
3. Export Promotion Councils. 

19. To the question whether the Ministry was . that 
the Joint Committee on Offices of Profit was ~'ms,tJ 
first time in 1959 and that information was required to 
to the Joint Committee, the representative of the Ministry stated 
that the Cardamom Board had been functioning since 1966 but on 
a specific reference from Lok Sabha Secretariat dated 28th July, 
1971, information regarding Cardamom Board was furnished in 
November, 1971. 

20. When asked whether be was not aware of the letters sent 
to the Ministry after the constitution of the Committee during Se-
cond, Third and Fourth Lok Sabha, the representative of the Min-
istry expressed his ignorance about such information prior to 1971. 

21. As regards All India Handloom Board, when it was pointed 
out that the Board was first constituted in 1952 and re-constituted 
in 1963 but no information was received by the Committee till 1974, 
the representative of the Ministry aClmitted the lapse on the part 
of the Ministry. He expressed regret for the delay and assured 
the Committee that such lapse would not OCcur in future. 

22. In regard to Export Promotion Councils the representative 
of the Ministry stated that these were not constituted under any 
administrative act of the Government but were only the registered 
Societies. 
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Promt'tion Councils who also happened to be a Member of Parlia .. 
ment, the representative of the Ministry told to get it veriftecl He, 
however, added that there was a provision for non-ofticials being 
appointed thereon. 

24. To a question whether they were appointed in honorary cap-
acity C'r were paid any T.A. or D.A., the representative of the Min-
istry promised to check it up and report to the Committee. 

25. 'tt was impressed upon the representative of the Ministry 
that ir formation in respect Of All Export Promotion Councils, 
wbeth~ r registered under the Companies Act or otherwise should 
be furnished to the Committee who will scrutinise the whole mat-
ter. 

26. The attention of the representative was then drawn to the 
explan-ition rendered by the Ministry for the delay in supplying 
the information regarding AD India Handloom Board which the 
Cornm!ttee considered to be most un_tisfactory. 

27. To a question as to what steps were being taken by the Min. 
try to ensure that the information in respect of the bodies cons-
tituted by them is furnished to the Committee within a period of 
two J,JlOnths, the representative or" the Ministry stated that the 
worii ' . 'ParJiamentary Section was being centralised. Explain-
mg""d'fi' "Ie stated that there was a Control Section in the 
Minist!-y which had to circulate the information to the various 
ofticer!'. Another branch had also been constituted which would 
keep a special watch and within two months they will collect the 
informa~on ana furnish it. He assured the Committee thaf by 
adopting this system, there will be no difficulty in future. 

(The tDitneS8eB then withdrew) 
28. The Committee then examined the representatives of the 

Minis~ry of Petroleum and Chemicals (Department of Petroleum) 
on the delayed supply of information in respect of the following 
bodies:-

1. Oil and Natural Gas Commission. 
2. Cocbin Refinery Limited. 
3. Engineers India Limited. 
4. Lubrizol India Limited. 
5. Lube India Limited. 
6. Madras Refinery Limited. 

29. On being told that the Oil and.Natural Gas Commission was 
~ti~uted in the year 1959 but the information in respect thereof 

wen as other bodies constituted during the period 1983-1965 
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was r~ceived in March, 1974, the representative of the Ministry 
apologised for the delay in submitting the information. In this con-
nection he e~plaine~ that when a circular was received in May, 
1964 the de~ling sectIon in the Ministry erroneously took the view 
that these did not come within the purview of the Committee and 
therefore did not furnish the information. The case was again 
mishandled in the concerned section when a circular was received 
in 1971. ~or their negligence and mishandling the case, depart-
mental action had been taken against both Section officer and the 
dealing assistant. 

• 3). .When the contents .of a letter from the Ministry received on 
the day explaining all sorts of reasons for not furnishing the infor-
mation without a word of regret for the lapse were read out to the 
representative of the Ministry, he expressed an apology for the dis-
courtesy. 

31. To a question as to what steps were being taken in the Min-
istry to send the information as SOOn as the Committees are con-
stituted, the representative of the Ministry explained that instruc-
tions had been issued to the Coordination Section which handled 
all the newly constituted bodies and the work relating to Parlia-
ment that the information must be furnished to the Committee 
regularly as soon as a new body is set up. 

32. The Committee then impressed upon the representative of 
the Ministry that if the MinistrieslDepartments of Government of 
India do not furnish information in respect of bodies even years 
after their constitution, the Committee wouIa not be able to dis-
charge properly the functions entru:;ted to them by Parliament. 

t He was alSo reminded about an O.M. Circular issued by the Minis-
try of Law to all the Ministriesl Departments of Government of In-
dia in pursuance of the recommendations contained in the Seventh 
Report of the Committee that they should ensure that informa-
tio~ in respect of bodies constituted by them is furnis~ed to the 
Committee soon after their constitution. The representative of the 
Ministry assured the Committee that such lapses will not occur in 
future. 

(The witnesses then withdrew) 
33. The Committee in the last examined the representative of 

Department of Chemicals and Fertilizers in the Ministry of Petro-
leum a lid Chemicals in regard. to the delayed supply of informa-
tion in respect of the Hindustan Insecticides Limited. 

3975 LS-3 
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34. To a question !wltetber the -Ministry were aware that the 
Joint Com.mittee on Oftiees of Profit was constituted for the first 
time in the year 1959 and subsequently in 1962, 1967 and 1971 and 
that information was required to be furnished to the Joint Com-
mittee, the representative of the llinistry explained that as he 
joined the Ministry only in April, 19'14 be was quite unaware of 
any of the circumstances. It was only on receipt of the letter 
asking him to appear before the Committee for evidence about de-
lay in furnishing the information that he went through the rele-
vant papers. When told about the importance of work done by the 
Committee and the ·injl,J8tice done to Parliament and thet>ublic 
by non-furnishnig of information by the ··Minist.ries, the repres-
entative of the Ministry apologised for the lapse. 

35. To a question as to what steps he would take to ensure that 
the information was sent in future to the Committee as soon as 
such bodies were set up, the repl'eS8ntative of the Ministry pro-
mised to arrange for -such a system whereby at least lOme responsi-
ble officer came to know about it and such delays did not occur. 

38. Attention of the representative of the Ministry was then 
invited to r..w Ministry's communication dated 5th June, 1974 re-
questing the MinistriestDepartments of Government of India to 
furnish the information as soon as the necessary notification or re-
solution constituting such bodies is laaued. The representative of 

(the Ministry promised to take necessary steps to see that in future, 
,the information is furnished to the Parliament in time. He also 
promised to furnish Copies I earlier references of the Ministry 
giving information in respect of Hindustan Organic Chemicals Ltd. 
and lDdian Drugs and Pharmaceuticals Limited. 

37. The Committee then adjourned. 

D 

11Urty-seveath slttiD" 
'11le Committee sat on Friday, the 7th February. 1975 from 15.08 

to 16.30 hours. 

PRESENT 

Shri S. B. P. Pattabhi Rama Rao-Chatnnan 

Lok Sobha 

2. Shri Jagannathrao Joshi 

.. 
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3. Shri Arjun Sethi 
4. Shri Ram Shekhar Prasad Singh 

Ra.jya Sabha 
5. Shri N. M. Kamble 

S~RETARIAT 

Shri H. S. Kohli-Legislative Committee 0fficeT. 

2: At the outset, the Chairman made an obituary reference on the 
pasS1n~ away of Shri Pratap Singh, a member of the Committee. The 
Commtttee passed the following condolence resolution: 

"The Committee place on record their profound sense of sorrow 
over the passing away of their most es~med colleague, 
Shri Pratap Singh, and send their heartfplt condolence to 
members of the bereaved family." 

The members then stood in silence for a short while as a mark of 
respect to the memory of the deceased. 

3. The Committee then took up for consideration Memoranda Nos. 
440 and 482 to 526 relating to Committees/Boards/Corporations, etc. 
"constituted by the Government of India/State Governments. 

ReJtl'tlSC!ntatioDS for Review of earlier RerommendatiODs of the 
Committee re: (i) Board of Trustees Coal Mines Provident Fund 
(Para ') of the Fourth Report (Fourth Lok Sahba) and (ti) Central 
Board of Trustees, Employees' Provident Fund (Para 14) of ydth 

Report (Fourth Lok Sabha)-Memorandum No. 440 

4. The Committee first considered the represent::ltion of the Min-
istry of Labour for deletion of the entry relating to Board of Trustees 
Coal Mines Provident Fund from Schedule I to the Parliament (Pre-
vention of Disqualification) Amendment Bill, 1973, now pending 
befnr~ Rajya Sabha. 

The Committee noted that the main reason given by the Ministry 
for deletion of the aforesaid en try from Schedule I to the Bill was 
that in case of the enactment of the Bill, the Deputy Labour Minister 
would be disqualified for being a Member of Parliament. The Com-
mittee felt that in view of the proviSion of Section 2(a) of the Par-
liament (Prevention of Disqualification) Act, 1959, in terms of which 
aU oftices held by a Minister in an ex-officio c·aPJcity are exempt from 
disqualification for membership of Parliament, the fear of the Mi-
rustry was not well founded. Further, according to the Ministry"s 
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own admission, a non-oftlcial member (other than a Minister) was 
not precluded from becoming the Chairman of the Board of Trus-
tees. As such, the Committee felt that no change in the recommen-
dation of the Committee was called for. However with a view to 

• t 

making the intention clear, the Committee decided to recommend 
that if a non-official (other than a Minister) was appointed as a 
Chairman of a Board of Trustees, he ought not to be exempt from 
disqualification, but if a Minister was appointed as the Chairmaa 
of the Board of Trustees, he ought to be exempt. 

The Committee then took up the Ministry of LAbour's representa-
tion for deletion of the entry relating to the Central Board of 
Trustees, Employees' Provident Fund from Schedule II to the Par-
liament (Prevention of Disqualification) Amendment BUI, 1873, now 
pending before Rajya Sabha. 

The Committee noted that one of the arguments advanced by the 
Ministry of Labour for deletion of the aforesaid entry from Schedule 
LI to the Bill was that members of the Central Board of Trustees did 
not receive any salary but were paid TAIDA whenever they attended 
the meetings of the Board. As according to the l\fil\istry, the pay-
ment of TAIDA was compensatory in nature, it could not be said that 
they were holding any 'OfBce of Profit' in a strict sense of the term. 
The Committee werE' not convinced by the above arguments and 
noted the following observations of the Joint Committee on -OfBces 
of Profit' (Fifth Lok Sabba) made in connection wit~ the Kerala 
State Coir Corporation Ltd: 

"While they (the Committee) agreed that thp. amount per day 
payable to a Director of the Corporation by way of sitting 
feel daily allowance is well below 'comppnsatory allow-
ance', as defined in Section 2(a) of the Parliament (Pre-
vention of Disqualification) Act. 1959, ne',ertheless, while 
coming to a conclusion whether an office ought to be ex-
empted from disqualification, the Committee have to take 
into account besides 'compensatory allowance', other crite· 
ria such as whether the oftIce involves e'X'!rcise of execu-, 
tive and financial powers and thereby enables bolder to 
wield influence and patronage!' [1'ide para 21 of the First 
Report (Fifth Lok Sabha).] 

The Committee, however, felt that as the functions and powers of 
tbe Central Board of Trustees, Employees' Provident Fund were al-
most similar to the functions and powers of thp. Board of Trustees, 
Coal Mines Provident Fund, the two bodies should nnt be treated 
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differently. The Committee, therefore, decided to recommend that 
like the Board of Trustees, Coal Mines Provident Fund, the Central 
Board of 'Dr ustees , Employees' Provident Fund should be included in 
Schedule I to the Parliament (Prevention of Disqualification) Amend-
ment Bill, 1973. 

Kamataka S&ate Temperance Board (Memorandum No. 486) 

5. The Committee noted that the Chairman and Vice-Chairman of 
the Karnataka State Temperance Board were entitled to an honora-
rium of Rs. 756/- and Rs. 500/- per month respectively, which did 
not come within the ambit of 'compensatory allowance', as defined in 
Section 2(a) of the Parliament (Prevention of Disqualification) Act, 
1959. The other non-official members were enHtled to TA/DA, 
which was less than the 'compensatory allowance'. The Committee 
also noted that although the functions of the Board were basically 
adviSOry in nature, it had the power to operate on funds allotted to 
it by Government. But as the power to operate on funds for temper-
ance was not likely to enable the members ryf the Board to wield 
much influence, the COlnmittee felt that the non-cfficial members 
of the Board other than the Chairman and Vice-Chairman ought to 
be exempt from disqualification but the Chairman and Vice-Chairman 
who were getting a monthly honorarium ought n'Jt to be exempt. 

&tate MaJl8ling Committee of Special FuDd for BecoDstrae~ and 
Rehabilitation of Ex-Servicemen, Karnataka-(Memorandum No. 488) 

6. The Committee noted that the non-official m~mbers of the 
State Managing Committee of Special Fund for Reconstruction and 
Rehabilitation of Ex-Servicemen were entitled to TAjDA, which was 
less than the 'compensatory allowance'. .Although the Managing 
Committee granted financial assistance to individual ex-servicemen 
or their associations, its individual members were not in a position 
to wield much influence. 

As such, the Committee felt that the non-offi.cial members of the 
Committee ought to be exempt from disqualification. 

Karnataka State ToWD Planning Board (Memorandum No. 489) 

7. The Committee noted that the non-official meDl,bcrs of the 
Kamataka State Town Planning Board were entitled to TAIDA 
which was less than the 'compensatory allowance'. The Committee 
also noted that the Board had no executive powers and acted mainly 
in an advisory capacity. Although it had financial powers to m~t 
its establishment charges, its individual members were not in a post-
tt8" to wield much tnftuence and power of patronage. 
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Board ought to be exempt from disqualification. 

PIaDDina Authorities for (i) BaDgalore, (ii) M15ore, (iii) Belpum, 
(Iv) Sbimoga-Bbadravathi, (v) Rubli-Dbarwar, (vi) Ma ...... ore, 

(vii) Dande1i; aDd (viii) Gulbarp (Memoraa ..... ,No. _) 

8. The Committee noted that the non-oflicial members oi the Plan-
ning Authorities were not at present entitled to TAJDA ete. But 
the form of sitting fee exceeded the 'compensatory allowance.' Be-
consideration of ~e State Government. The Committee also noted 
that the aforesaid Authorities exercised executive and ftnanetal 
powers. 

As sueh, the Committee felt that the mem~rship of the Authori-
ties, when TA/DA was paid to the non-official members, ought not 
to be exempt from disqualification. 

Departmental Beeruitmeat Committee (Ka .... taka) (Memoraadam 
No.4tl) 

9. The Committee noted. that the non-ollcial membws of the De-
partmental Recruitment Committee were entitled to TA/DA which 
was less than the 'compensatory allowance'. The main function or 
the Committee was to select candidates for reeruitment to certam 
eateiories of Government posts, and as such, it was in a position to 
wield influence. 

The Committee, therefore felt that the membership of the Com-
mittee ought not to be exempt from disquaUficatil\n . 

..... • f Direet.rs ef the Mysere Power Corperatioa IML 
(lI ___ d ... No. 412) 

10. The Committee noted that the payment per day admissible to 
the non-oftlcial Directors of the Mysore Power CorporaUon Ltd. in 
the form of sitting fee exceeded the compensatory allowance.' Be-
sides, the Board exercised executive and financial powers. 

As such, the Committee felt that the Directorship of the Corpora-
tion ought not to be exempt from disqualification. 

Beard of Bsa-iDen for Boiler AtteD4la.ts (Mer __ ... No. tt3) 

11. The Committee noted that the non-omcial members of the 
Board of Examiners for Boiler Attendants were entitled to TA/DA 
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which was less than the 'compensatory allO!wance. The main func-
tion of the Board was to conduct examinations and grant certificate 
of proficiency. However, as this power was not such as to enable 
individual members of the Board to wield much influence the Com-, , ., 
mittee felt· that the non-official members of the Board ought to be 
exempt from disqualification. 

Board of Examiners for BoUer Operation Engineers (Kamataka ).-. 
. (Memorandum No. 4.94) 

12. The Committee noted that the non-official members of the 
Board. of Examiners for Boiler Operation Engineers were entitled to 
TA/DA, which was less than the 'compensatory allowance'. The 
~aiIl function,. of. ,the Board was te conduct examinations and 
grant certificate of proficiency. However, as thiS' power was not such 
as to enable the individual members of the Board to wield much in-
fluence, the Committee felt that the non-official members of the 
Board ought to be exempt from disqualification. 

The ()fIKiai Language (Legislative) Experts Committee (Kama-
taka)-(Memoraacium No. 495) 

13. '.l't\e Committee noted that the Chairman and members of the 
Official Language (Legislative) Experts Committee were paid cons!)-

;lidater;t.aaount of Rs.; 200&/- and Rs. 1500/- permensem respectively. 
These· amounts did not come within the ambit of the 'compensatory 
allowance', as defined in Section 2(a) of the Parliament (Prevention 
of Disqualification) Act, 1959. 

As such, the Committee felt that the membership (including 
~ chairmanship) of the Committee ought not to be exempt from dis-

qualification. 

Sel~tion Committee for Musicians in Films Division-(Memorandum 
No. set) ;, 

14. The Committee noted that the Joint Committee on Offices of 
Profit (Second Lok Sabha) had recommended exemption from dis-
qualification of membership of the Music Auditi?D Co~ittee, Fi~ 
Division vide para 8 of their Fifth Report. ThIS Comullttee (~e 
Ministry of IBformation and Broadcasting's letter ~ated the 3rd ~~rll. 
1974) had been replaced by the 'Selection Committee for M~lClans 
in the Films Division', and rules for Music AuditJon .Commlttee of 
the Films Division were being applied mutatis mustandtS to the ~lec
tion Committee fnr Musicians in the Films Division. The CommIttee 
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felt that the non-oftic1al members of the Selection Committee fer 
Musicians in Films Division ought also to be exempt from disquali-
fication. 
KaNia Deck ...... Board (Ministry of SbippiDc and Traasport)-

(Memorandum No. 501) 

15. The Committee noted that the non-uftiCJal members of the 
Kandla Doclt Labour Board were entitled to TA/DA \vhich w&s less 
than the 'compensatory allowance'. However, the Board exercised 
executive and financial powers. As such, the Committee felt that the 
membership of the Board ought not to be exempt from disquallfi-
catioD. • 
Mana_ Deek La ...... BoanI (liiaistry ef Shippw, ad TraJas.. 

I*rt)-( ............ dam Ne. 518) 

16. The Committee DOted that the non-official members)f the 
Marmugao Dock Labour Board were entitled to draw Ra. 25/- as 
sitting fee to attend the meetings of the Board. Besides, they were 
also entitled to TA at the rate admissible to highest scale of <,ffteers 
of the Central GoVemmeDt which was less than the 'compensatory 
allowance'. However, the Board exercised executive and financial 
powers. As such, the Committee felt that the membership of the 
Board ought not to be exempt from disqualification. 
Goy .... eo.nrileI. the IncIiaD Iastitate .. AstnpIty'" & •••• -.1 
(lIiph&ry of T .... aad Civil A.tiea)-( .......... No ... ) 

17. The Committee noted that the non-official members of the Gov-
erning Council of the Indian Institute of Afitropbysics, Kodaikanal 
were entitled to TA/DA which was less than the 'compensatory 
allowance'. However, the Councll exercised executive "nd financial 
powers. As such, tlte Committee felt that the non-oftlclal members of 
the Board, appointed by Govemment, ought not to be exempt from 
disqualification. 

f 

GoveI'DiDg CoUJacil of tile ...... IMtitute of Geoenapedsm, Bombay 
(Miaistry of T ....... ud Civil AviadoD)-( ............ am No. 518 

18: The Committee noted that the non-offtclal members of the 
Governing Council of the Indian Institute of Geomagnetism. Bom-
bav were entitled to TAtDA which was less than the 'compensatory 
allowance'. However, the Council exercised executive and ftnancial 
powers. As such, the Committee felt that the non-oftlclal members 
of the Council appointed by Government, ought not to be exempt 
from disqualiftcation. 
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Governing Co~il of the Indian Iutitute of Tropieal Meteorology, 
Poona (MInistry of Tourism and Civil Aviation )-(Memorandum 
No. 511) 

19. The Committee noted that the non-official members of the 
Governing cou~cn of the Indian Institute of Tropical Meteorology, 
Poona were entItled to TA!DA which was less than the 'compensa-
tory allowance'. H~wever, the Council exercised executive and 
financial powers. As such, the Committee felt that the non-official 
members of the Council appointed by Government ought not to be 
exempt from disqualification. 

Board of Directors of Hindustan Latex Ltd. (Ministry of Health and 
Family P1annioc)-(Memorandum No. 514) .. 

20. The Committee noted that the non-official Directors of the 
Hindustan Latex Ltd. were entitled to TA!DA which was less than 
the 'compensatory allowance'. However, the Board of Directors 
exercised executive and financial powers. As such, the Committee 
felt that the Directorship of the Board ought not to be exempt from 
disqualificati~n. -

Gnats c--Mttee (lliaistry of Health aad Family Phmning)-
(Mem .......... No. 517) 

21. The Committee noted that the non-official members of the 
Grants Committee were entitled to TA!DA, which was less than 
the 'compensatory allowance'. The Committee also noted that the 
power to -recommend quantum of grants-in-aid to medical institu-
tions did not enable the individual members of the Committee 
to wield influence and power of patronage. As such, the Committee 
felt that the non-oftlcial members of the Committee ought to be 
exempt from disqualification. 

All I .... IMtitate ef Medical Scienees, New Delhi (Ministry of 
.. Health anti Family Plalming)-(Memorandum No. 518) 

22. The Committee noted that the non-official members of the 
All India Institute of Medical Sciences, New Delhi were entitled 
to T. A.ID. A. which was less than the 'compensatory allowance'. 
However, the Institute had power to establish and maintain medical 
colleges and institute and appoint persons to professorships, reader-
ships, etc. As such, the Committee felt that the non-official ~em
bers of the Institute ought not to be exempt from disqualification. 
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Goverlliq ~ef the- All I"", IlIftItute :'Of Medieal Selene. New 
Delhi (Ministry of., HeaUIa 'aadPamUyPlallnbi,)-:(M';.ran_ 
dum No. 511) ;" . 

23. The Committee noted that the non-official members of the 
Governing Body were entitled to T.A.1D.A. which was less ~ 
the 'compensatory allowance'. However, the Governing Body exer-
cisedexecutive and financial Powe:s. As such, the COmmittee felt 
that the non-ofBcial members of the Governing Body ought ~t to 
be exempt from disqualification. -

~raduate Instipate of Medical EeIaeatioa 'aM· iBf8eue1t, Cbn .. 
~ :=m ~~:~try of Health and F~iI'. P~~~7(Memc,-rap- E~ 

24. The Commit;tee noted that the non-ofticial members of the Post 
Graduate Institute of Medical Education and Research, Chancligarh 
were entitled to T. A.ID.A. which was less than the· -compensatory 
allowance'. H~wevert the Institute had~wer _to establish and 
maintain medical colleges and institute and appoint persons to pro-
fessorships, readerships, etc. As such, the Committee felt that the 
non-oflicial members of the Institute oUght not to be exempt irom 
disqualification. 

. ~~ JIcJd,)' of dte P .. GdII ... :lllltitute, .. ·· ' ......... -
~ ~D aDd Besearcla,. ClaaDd...... ( ..... nmdum No. 521) J 

25. The Committee noted that the non-ofticial members of the 
Governing Body of the Post Graduate Institute of Medical Educa-
tion and Research t Chandigarh were entitled to T. A.ID.A" which 
was less th~ the 'compensatory allowance'. However, the Govern-
ingBody exercised executive and financial powers, As such, the 
Committee felt that the non-official members of the Governmg 
Body oughtno't to be exempt from disqualification. 
1!;;tral Coal MiDes Rescue Statioa c.maittee (Ministry of 

Labour)-(Memorandum No. 5ZZ) 

26. The Committee DOted that the llOIl-ofIciai medlbel"l tof the 
Central Coal MiDea Bescue StatiOn Committee weedentitled to a 
sitting fee of Rs. 16!- per meeting attended by them in addition to 
T. A. admissible to Grade -I officers. Thus, the amount admissible to 
non-ofticial members was'less than the 'compensatory allowance'. 
However, the Committee exercised executive and ftnaDclal powers. 
Aa such, the Committee felt that the non-otBclal members of the 
ReScue Station Committee nominated by Government ought Dot 
to be exempt from disqualification. 

'Z7.""In regard to the fol1owing bodies, the Committee noted that 
the non-official members thereof either did not get any T.A.ID.A .• etc. 
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or the amount of T.A./D.A. admissible to them was less than the 'com-
pensatory . allowance'. Besides, the functions of these bodies were 
mainly advisory in nature. As such, the Committee recommended 
that the membership of these bodies oupt to be exempt from dis-
qualification: 

(1) .. Traffic Coordination Committee for Bangalore. (Memo-
randum No. 482). 

(2) Advisory: Committee for review-ine films for crant of sub-
sidy and other awards (Kamataka)-(Memorandum 
No. 483). 

(3) State Planning Board (Karna~' - (Memorandum No. 
'4M). 

• 
(4) Press Accreditation Cotnmittee (Kamataka)- (Memo-

randum No. 485). 

(5) Karnataka State Soldiers', Sailors' and Airmen's Board-
, (Memorandum No. 487). 

(6) Oil Seed Development Committee (Karnataka)-(Memo-
randum No, 496). 

(7) Agricultural Advisory Committee (Karnataka)-(Memo-
randum No. 497). 

(8) . Cotton Advisory Committee (Kamatakfl) - (Memoran-
dum No. 498). 

(9) District Level Family Planning Implementation Committee 
(M.P.)-(Memorandqrn No. 499) .• 

(10) District Advisory Committee for Small Savings (Maha-
rashtra)-(Memorandum No. 500). 

(11) The Divisional Advisory Committee for Small Savings 
(Maharashtra)-(Memorandum No. 501). 

(12) Advisory Committee on ·Languages (Haryana)-(Memo-
randum No. 502). 

(13) Advisory Committee on Surplus Land under the Har· 
yana Ceiling on Land Holding Act, 1972 constituted under 
the Haryana Ceiling on Land Holding Act, 1972 for one 
year.-(Memorandum No. 503). 

(14) Informal Consultative Panel to advise Government to 
evolve a comprehensive policy for films (Miny. of Infor-
mation and Broadcasting) - (Memorandum No. 505). 

(15) Screening Committee for allotment of Gover~ent ac-
commodation from the Press Pool to accredIted press 



40 

correspondents and cameramen (Miny. of Information 
and Broadcasting)-(Memorandum No. 5(6). 

(16) Central Family p)annin, Council (MiDistry of Health and 
Family Planning)-(Memorandum No. 512). 

(17) Countess of Dufferins' Fund Advisory Committee (Mi-
nistry of Health and Family Planning)-(Memorandum No. 
513). 

(18) Pharmacy Council of India, New Delhi (Miny. of Health 
and Family Planning)-(Memorandum No. 515). 

(11) Dental Council of India (Milly. of Health and Family 4 
Planning)-(Memorandum No 516). 

(20) Standing Mines Safety Equipment Advisory Board (Mi-
nistry of Labour)-(Memorandum No. 523). 

(21) State Committee On Employment (Karnataka)-Memo-
randum No. 524). 

(22) District Committees on Employment (19 Committees for 19 
Districts in the Kamataka State)-(Memorandum No. 
525) . 

(23) Technical Working Group on Employment Market Infor-
mation (Karnataka)- (Memorandum No. 528). 

The Committee then adjourned. 

m 
Thirty·Bi&hth SittiDa 

The Committee sat on Thursday t the 20th February, 1975 from 
10.15 to 11.00 hours. 

PRESENT 
Shri S. B. P. Pattabhi Rama Rao-Chainrurn 

MEMMRS 
Lok SeWh4 

2. 8hri J agannatbrao Joshi 
3. Shri Arjun Sethi 
4. Shri Ramavatar Shastri 

Acah/a Sabha 

5. Sbri Venigalla Satyanarayana 
6. "'Shri . Yogendra Sharma ... 

.. 
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SECRETARIAT 

Shri H. G. Paranjpe-Chief Financial Committee Officer. 

2. The Committee took up for consideration memoranda Nos. 
527--550 relating to Committees I Boards I Corporations, etc. constitut-
ed by the Government of India!State Governments I Union Territory. 

The Boundary Consultative Committee (Government of Kamataka)-
Memorandum No. 533 

3. The Committee were surprised to note that the Boundary Con-
sultative Committee had been dissolved on 19-4-72-nearly a year 
before the State Government had furnished particulars in respect 
of this body to the Joint Committee on Offices of Profit. However, 
as the said Committee was no longer in existence, there was no pur-
pose in considering the question of exemption or otherwise of the 
membership of this body. 

State Co-orclination Committee for the Deployment of Surplus Per-
soDBei in Major ProjKts in Public and Private Sectors (Kar 
nataka)-MemoraDdum No. 535. 

4. While considering the memorandum the Committee desired 
that further information on the following points might be called 
from the State Government: 

(i) Precise nature of functions of the Committee stating, in 
particular, whether 

(a) it itself deploys surplus personnel; or 
(b) only makes recommendations regarding deployment of 

surplus personnel. 

(iJ) Number of surplus personnel deployed during the last 
three years by the, or as a result of the recommendations 
of the, State Co-ordination Committee for the Deploy-
ment of Surplus Personnel. 

(iii) W1tether the State Co-ordination Committee i'S in a posi-
tion to wield influence? 

Kamataka Labour Welfare Fund Board-Memorandum No. 5tO 
5. The Committee noted that the TA IDA. admissible to the non-

official members of the Karnataka Labour Welfare Fund Board was 
less than the 'compensatory allowance'. However, the Board eve-
rcised executive and financial powers. As such. the Committee felt 
that the memberShip of the Board ought not to be exempt from 
disq uaUftcation. 



Representation for review of reeommeDdation of the C.mmitt" re-
cardiDc Indian Council of Social ScieDees Research, New Delhi/ 

.Yide para Z3 of Tenth Report (Fiftb Lok Sabha)-(Memorandum 
No. 545) 

i . 
I 6 .. The Committee considered the memorandum and desired that 
! . a comparative study of the functions and powers of the Indian 
i Council of Social Sciences Research, New Delhi tns~a-vi8 tli05e' of 
l i similar other bodies be made, and the results intimated to them. 

Coal MiDes Authority Limited (Ministry of Steel and MiDes)-
Memorandum No. 546', 

7. The Committee noted that the non-official Directors of the 
Coal Mines Authority Limited were entitled to get Rs. 1501- for at-
tending each meeting of the Board of Directors. In addition to this. 
they were entitled to get incidental expenses and halting allowance 
for each meeting at a fixed sum of Rs. loo! - for the first day and. 
Rs. 50!- for each subsequent day. These sums evceeded the 'com-
pensatory aHowanee'. Besides, the Board of Directors exercised 
executive and financial powers. & such. the Committee felt that the 
Directorship of the company ought not to be exempt from disquali-
fication. 

Mysoret Iron aad Steel Limited, Bhadravati (Ministry of Steel and 
lliaea)-Memonaclum No. it7. 

8. The Committee noted that the non-olBcial Directors of the 
Mysore Iron and Steel Limited, Bhadravati were entitled to a sittina 
fee of Rs. SOl- for every meeting alongwith TA, hotel and other ex-
penses properly incurred by them which might exceed the 'com-
pensatory allowance'. Besides, the Board of Directors exercised exe-
cutive and finanCial powers. As such, the Committee felttbat the 
Directorship of the company ought not to be exempt from disquali-
ficatioD. 

BoanI of Directors of Manpnese Ores bulla Limited (Ministry of 
Steel and Mines )-Memo ..... um No. i4I. 

9. The Committee noted that the non-ofticial Directors of Manga-
nese Ores India Limited were entitled to a sittinS fee of Rs. 200j-, 
The non-official Chairman was getting remuneration which was 
other than 'compensatory allowance', Besides, the Board of Direc-
tors exercised executive and financial powers. 

As such, the Committee felt that the Directorship of the Com-
pany in so far as it was oftlce of profit under the Government, ought 
not to be exempt from disqualification. 
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Rindustan Copper Limited (Ministry 01 Steel and Mines)-Memo-

randum No. 550. 

10. The Committee noted that the non-official Directors of the 
Hindustan Copper Limited were entitled to get Rs. 1501-for attend-
ing each meeting of the Board of Directors. In addition to this, they 
were entitled to get a fixed sum of Rs. 1001-as incidental expenses 
and halting allowance for the fir3t day of the meeting and Rs. 501-
for each subsequent day. Thus the amount admissible to the non-
official Directors exceeded the 'compensatory allowance'. Besides, 
the Board of Directors exercised executive and financial powers. As 
such, the Committee felt that the non-official Directors of the com-
pany ought not to be exempt ,from disqualification. 
The 8eeondary EduCation Board (Government of Karnataka)-

Memorandum No. 532. , 
11. 'nle Committee noted that the payment admissible to the non-

official members of the Secondary Education Board was less than 
the 'eompelisatory allowance.' Although, the Board conducted exa-
minations, its individual members were not in a position to wield 
influence. The text ,Books were prescribed by Government on the 
recommendations of anolher body ~ viz., the Text Book Committee. 
Also, a similar Board of High School and Intermediate Education, 
U. P. was recommended for exemption by the Joint Committee on 
Oftlces of Profit vide para I6-Appendix II (Third Report-Third 
Lok Sabha). As such, the Committee recommended that the non-
ofticiaI members of the Secondary Education Board ought to be 
exempt from disqualification. 

12. In regard to the following bodies, the Committee noted that 
the non-official members thereof either did not get any TAIDA etc. 

_ or the amount of TAIDA admissible to them was less than the 'com-
pensatory allowance.' Besides, the functions of these bodies were 
mainly advisory in nature. As such. the Committee recommended 
that the membership of these bodies ought to be exempt from dis-
qualification: 

(1) Craftsmen Training Scheme Wing State Council for 
Training in Vocational Trarl.es (Karnataka) -Memoran-
dum No. 527. 

(2) Sub-Committee of the National Council for Training in 
Vocational Trades for Evaluation of Industrial Training 
Institutes under the Craftsmen Training Scheme (Karna-
taka)-Memorandum No. 528. 

(3) Combined Standing Commitee for affiliation of Private 
Training Centres \ Institutes (K..grnataka)-Memorandum 
No. 529. 
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(4) Selection Committee for selection of candlOMd for ad-
mission to the Industrial Training Institute/Centres in the 
State (Karnataka) -Memorandum No. 530. 

(5) Technical Committee to decide the State awards for the 
best printed nationalised Text Books (Karnataka)-
Memorandum No. 531. 

(6) Karnataka State Apprenticeship Council-(Memorandum 
No. 534). 

(7) Trade Co~mittee Liaison with industries (Karnataka)-
Memorandum No. 536. 

(8) District Committees on Employment (Karnataka)-MePlO-
ranclum No. 537. 

(9) Karnataka State Minimum Wage Advisory Board-Memo-
randum No. 538. 

(10) Plantation Labour Housing Advisory Board (Karnataka) 
-Memorandum No. 539. 

(11) Delhi Haj Committee-Memorandum No. MI. 

(12) Board of Technical Education '(Delbi)-Memorandum 
No. 542. 

(13) State Adviaoty Co~ttee for N.C.C. (Haryana)-Memo-
randum No. 543. 

(14) Advisory Committee for National Service Corps Scheme 
(Haryana)-Memorandum No. 544. 

(15) Mineral Advisory Board (Ministry of Steel and Mines)-
Memorandum No. 549. 

13. The Committee then acijoumed to meet again on Friday. the 
14th March, 19'15. 

IV 
TIairty-Niath Sittiac 

The Committee sat on Friday. the 14th March, 19'15 from 10.15 
to 11.00 hours. 

PRESENT 
Shri S. B. P. Pattabhi Rama Bao-Chairman 

!.ok Sabh4 
2. Sbri Chandrika Prasad 
3. Shri Somnath Chatterjee 
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4. Shri Jagannathrao Joshi 
5. Shri Arjun Sethi 
6. Shri Ramavatar Shastri 
7. Shri Ram Shekhar Prasad Singh 

Rajya Sabha 

8. Shri Yogendra Sharma 

SECRETARIAT 

Shri J. R. Kapur-Chiej Financial Committee Officer. 

. 2. The Committee considered their draft Twelfth Report and 
adopted it. 

3. The Committee decided that the Report might be presented 
to Lok Sabha on the 20th March, 1975 and laid on the Table of 
Rajya Sabha on the same day. 

4. The Committee authorised the Chairman and, in· his absence, 
Shri Arjun Sethi to present the Report to Lok Sabha on their be-
half. 

5. The Committee authorised Shri Yogendra Sharma and, in his 
absence, Shri Venigalla Satyanarayana to lay the Report on the 
Table of Rajya Sabha. 

6. The Committee then took up for consideration Memoranda 
Nos. 551-576 relating to Committees~Boards!Corporations, etc. cons-
tituted by State Governments. 

Haryana Bhoodaa Yapa Board (Memorandum No. 551). 
7. In view of the opinion of the Ministry of Law, Justice and 

Company Affairs that the Chairman and members c1f the Bhoodan 
Yagna Board, Haryana, did not hold an office of profit unde1' the 
Government within the meaning of Article 102 (1) (a) of Constitu-
tion, the Committee decided not to take any further action in the 
matter. 

Baryana State Council of Gosamvardhana (Memorandum No. 552). 

8. The Committee noted that the amount admissible to the non-
oftlcial members of the Haryana State Council of Gosamvardhana 
as TA and DA was less than the 'compensatory allowance.' However, 
the Council exercised executive and financial powers and was in a 
position to wield influence. 
3975 LS--4 



As such, the Committee felt that the non-oftlcial members of the 
Baryana State Council of Gosamvardhana ought not to be exempt 
from disqualification. 

State Board 01. TeehDicai Education, Baryaaa (MeDler_clam 
No. SSt). 

9. The, Committee noted that the payment admissible to the non-
official members of the State Board of Technical Education, Har-
yana, as TA and DA was less than the 'compensatory allowance.' It, 
however. functioned as the highest body for technical education in 
the State, and exercised executive functions. Inter alia, it conducted t 
examinations. 

The Committee, however, observed that in terms of Section 3 (f) 
of the Parliament (Prevention of Disqualification) Act, 1959, the 
otBce of the Chairman or member of the Syndicate, Senate, Exe-
cutive Committee, Council or Court of a University or any other 
body connected with a University had been specifically exempted 
from disqualification for membership of Parliament. Although the 
Board of Technical Education was not a body connected with a Uni-
versity, it was a body similar in nature. Also individual members 
of the Board were Dot in a, position to wield influence. As such, 
the Committee felt that the membership of the Board (including 
Chairmanship) ought to be exempt from disqualification. 

" 1Iary_ HoasiDg Board (Memoranelum No. 555). 

10. The Committee noted that such of the non-oftlcial members 
of the Haryana Housing Board, as might be appointed whole-time 
members of the Board, would, inteT alia, be entitled 10 'pay', which 
did not fall within the am"it of 'compensatory allowance: as defin-
ed in section 2 (8) of the Parliament (Prevention of Disqualifica-
tion) Act, 1959. The payment admissible to the part-time mem-
bers was less than the 'compensatory allowance! However, the 
Board exercised executive and financial powers. As such, the Com-
mittee felt that membership ,..{ the Board ought not to be exempt 
from disqualiftcation. 

Tamil Nadu Khadi a.e1 Vil1ace Industries Bearel (Memorandum 
No. 515). 

11. The Committee noted that the payment admissible to the non-
ofBcial members of the Tamil Nadu Khadi and Vina~e Industries 
Board as TA and DA was less than the 'compensatory allowance.' 
However, the Board exercised executive and financlal powers. As 
such, the Committee felt that the membership of the Board ought 
not to be exempt from disqualiftcation. 
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'Ole V.P. Khadi and Village Industries Board (Memorandum 
No. 573). 

12. The Committee noted that the non-official Vice-Chairman of 
the U. P. Khadi and Village Industries Board get an honorarium 
of Rs. 10001- per mensem, which did not come within the ambit of 
'compensatory allowance', as defined in section 2 (a) of the Parlia-
ment (Prevention of Disqualification) Act, 1959. The other non-
official members of the Board were entitled to draw TA/DA, which 
was less than the 'compensatory allowance'. However, the Board 
exercised executive and financial powers. As such, the Committee 

~ felt that membership (including Vice-Chairmanship) of the U.P. 
Khadi and Village Industries Board ought not to be exempt from 
disqualification. 

Board of Direetors of the Pradeshiya Industrial aDd Investment Cor-
poration of U.P. Limited (Memorandum. No. 574) 

13. The Committee noted that the remuneration payable to the 
non-ofticial Directors of the Pradeshiya Industrial and Investment 
Corporation of U. P. Limited, per day exceeded the 'compensatory 
31lowance'. Besides, the functions of the Corporation were execu-
tive and financial in nature. As such, the Committee felt that 
Directorship of the Corporation ought not to be exempt from dis-
qualification. 

14. The Committee deferred consideration of the follOWing memo-
randa, pending receipt of further information on the points noted 
against these from the State Governments concerned:-

(I) Memorandum No. S4i8 regarding 1 
State Committre on Employment 
(Governmenr of Haryana). I 

(2) Memorandum No. 564 r~&arding I 
Public Relations and Grie\>"8I1tts 
Advisory Committee (Government \.. 
of Haryana). \ 

. I 
(3) Memorandum No. S6c) regarding J 

State Committee on Employment 
(Government or Tamil Nadu). 

(j) Number of sittings held by the Com-
mittee during each of the last three 
years. 

(ii) Whether the members of the Commit-
tee "'ere in a position to wield in-
fluence. 

iii) The exact nature and quantum of 
work done by the Committee. 

15. In regard to the following bodies, the Committee noted that 
the non-ofticial members thereof either did not get any T A DA, etc. 
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, 

or the amount ot TA and DA admissible to thea. was less than ~ 
'compensatory allowance'. 

Besides, the functions of these bodies were mainly advisoryiD 
nature. As such, the Committee recommended that the member-
ship of these bodies ought to be exempt from disqualification: 

(1) National Savings State Advisory Board, Haryana (Mema. 
randum No. 553). 

(2) State Advisory Commi ttee for Revenue (Haryana) 
(Memorandum No. 556). 

(3) State Advisory Committee for Excise and Taxation De-
partment (Haryana) (Memorandum No. 557). 

(4) District Committee on Employment, Karnal (Haryana) 
(Memorandum No. 559). 

(5) State Transport Advisory Committee (Haryana) (Memo-
randum No. 560). 

(6) State Advisory Committee for the Development and Pan-
chayat Department (Haryana) (Memorandum No. 561). 

(7) State Committee on Education (Haryana) (Memorandum 
No. 562). 

(8) State Advisory Committee for Tourism (Haryana) (Memo-
randum No. 563). 

(9) State Small Scale Industries Board (Tamil Nadu) (Memo. 
randum No. 566). 

(10) District Level Committee of the Small Seale Industris 
Board (Tamil Nadu) (Memorandum No. 567). 

(11) Public Health Board (Tamil Nadu) (Memorandum No. 
568). 

(12) State Co-ordination Committee for Vocational Guidance 
and Employment counselling (Tamil Nadu) (Memoran-
dum No. 570). 

(13) Advisory Committee for Special Employment Oftlce for 
Physically Handicapped (Tamil Nadu) (Memorandum 
No. 5'71). 

(14) Advisory Comrnitteea for University Employment Infor-
mation and Guidance Bureau, Madras, Madurat and An-
namalainagar (Tamil Nadu) (Memorandum No. 572). 
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(15): U. P. Small Scale and Cottage Industries Board (Memo-
randum No. G7G). 

(18) U. p. Handloom and Powerloom Board (Memorandum 
No. 576). 

18. The Co~ttee then adjourned to meet again on Tuesday, 
the 15th April, 19'!5. 
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